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महोदय, आपको मालूम है डक डबहार से अभटी भटी दूसरे राजयों में मज़दूरटी करने के डलए लाखों 
कटी तादाद में मज़दूर लोग पलायन करते हैं, डजसके कारण डबहार में जाने वालटी एव ं आने वालटी 
््ेनों में भटीि का तांता लगा रहता है। उसके बाद रसगल ््ैक होने के चलते घं्ों तक रेलगािटी 
स्ेशन पर रुकटी रहतटी है और कभटी भटी अपने डनयत समय पर नहीं पहंुच पातटी है। इससे याड �यों 
को बहुत हटी असुडवधा झेलनटी पितटी है।  यह रेल लाइन नेपाल कटी सटीमा तक जातटी है एव ं नेपाल 
के जयादातर या�टी भारत-नेपाल सटीमा से स्े होने के कारण अ्सर भारतटीय रेल से सफर करना 
हटी पसंद करते हैं, डजससे भारतटीय रेल को इससे काफटी राजसव का भटी फायदा होता है। अत: 
आपके माधयम से मैं माननटीय मं�टी जटी से अनुरोध करना चाहंूगा डक व े डबहार के हाजटीपुर ज़ोन 
के हाजटीपुर से मुजफफरपुर एव ं समसतटीपुर से दरभंगा तक दोहरटी रेल लाइन डब्ाने हेतु आवशयक 
कदम उठाने का कष् करें।

GOVERNMENT BILL

Statutory Resolution Disapproving the Citizenship (Amendment)  
Ordinance, 2015 (No. 1 of 2015)

 and

The Citizenship (Amendment) Bill, 2015

MR. DEPUTY CHAIRMAN: Shri Motilal Vora, not present. Those who could 
not lay, they can try again before we adjourn. Now, we will take up the Statutory 
Resolution by Shri Derek O'Brien and the Citizenship (Amendment) Bill, 2015 together. 

SHRI DEREK O'BRIEN (West Bengal): Mr. Deputy Chairman, Sir, I move:

That this House disapproves the Citizenship (Amendment) Ordinance, 2015 (No.1 
of 2015) promulgated by the President of India on 6th January, 2015.

THE  MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI 
KIREN RIJIJU) : Sir, I move:

That the Bill further to amend the Citizenship Act, 1955, as passed by Lok 
Sabha, be taken into consideration.

SHRI DEREK O'BRIEN (West Bengal): : Sir, I have only two lines to say on 
the Bill, but a little more on the Statutory Resolution of mine. On the Bill itself, 
we have absolutely no issues. It is a very good idea to merge the PIO and the OCI 
schemes, and to make it easier for the people to avail of this.  In my own family, 
my wife is in this category, my brother is in this category. So, this is very, very 
good.  I have no issue at all with the Citizenship (Amendment) Bill. 

Sir, the issue is broader one of using the Ordinances. There is a lot of talk in 
the last three weeks who used more Ordinances, whether it is the Congress Party 
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or the other party. I have to make just four or five  points. Please allow me to 
make these points. Firstly, let us look at the history of these Ordinances because 
even when the Finance Minister was here he was throwing the numbers that  800 
Ordinances were issued by the Congress Party, etc. So, I think, we need to get 
some clarity on who is a bigger sinner.  Let me give you some history, and some 
real numbers. When Pandit  Nehru was the Prime  Minister of India, if you take 
the number of Bills passed through Ordinances, it was for every 10 Bills passed, 
there was one Ordinance. 

Then, we come to the Janata Party. For every 10 Bills, the Janata Party had 1.5 
Ordinances. Then, you come to Mrs. Indira Gandhi's period, for every 10 Bills, she 
had 1.9 Ordinances. During the NDA, for every ten Bills passed, two Ordinances were 
promulgated. Now, you come to the current figures, the figures of this Government.  
In the last nine months, for every ten Bills passed, four Ordinances were promulgated.  
This is the first point that I wish to register, Sir, that we have too many Ordinances.  

Now, in the first place, why do we have an Ordinance? An Ordinance is 
promulgated when the Legislature is not in Session and immediate action is required.  
What was the immediate action required? There are three very relevant dates 
here.  First, the Prime  Minister made a speech at the Madison Square Garden on  
28th September. There was a big crowd there. Fine!  I have no problem with that. 
On the 23rd of December, this Bill was introduced in the Lok Sabha. We convened 
here on the 23rd of February. Why was there such a hurry that on a Bill that 
was introduced in the Lok Sabha on the 23rd of December, you had to bring an 
Ordinance on the 6th of January? My contention is, it was not required to bring 
this Ordinance in such a hurry.

Sir, if we look back, let me give you two quick examples. In 1978 -- and 
there have been good reasons why there have been Ordinances -- the Morarji Desai 
Government had issued an Ordinance because of the demonetization which took place 
in regard to thousand rupee notes, five thousand rupee notes and ten thousand rupee 
notes; it was a matter of importance and an urgency. In 2013, UPA-II brought a 
criminal law amendment Ordinance.  We all know the reason why that was brought, Sir.  

Sir, the point is, this is an issue of propriety. Nobody says that we do not want 
Ordinances.   The issue is one of propriety. The issue, which is becoming a major 
bone of contention through this Ordinance route, is the issue of FDI in insurance.  
The Bill is the property of the Rajya Sabha. Now, we know another Bill has been 
introduced in the Lok Sabha. The Bills are identical. All my colleagues have asked 
you for a ruling on this. So, again, it is creating some confusion.

[Shri Derek O'Brien]
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Sir, I would not like to take any more time. But, to remind this House, the makers 
of the Constitution and all the very senior people who have set up precedents here, 
have given us some examples. We must tread cautiously. We must tread carefully.  
What happened yesterday? Someone was saying it is only the third time or the fourth 
time. This is the message I want to leave with the Government today.  Please tread 
cautiously and please do not bulldoze your way. And sometimes remember what the 
first Speaker of the Lok Sabha said. The first Speaker of the Lok Sabha said, "If 
Ordinances were not limited by convention only to extreme and urgent cases, the 
Government may go on issuing Ordinances and Parliament has no option but to be 
a rubber stamp".   

Sir, let it be known that nobody wants and nobody can make this august House 
a rubber stamp. As I said, we have no issues on the Bill.  But I thought, within the 
rules of this great parliamentary democracy, I could use this opportunity, by bringing 
up the Statutory Resolution, to make my points on the dangers of issuing Ordinances.  

I want to also assure the hon.  Minister that when the Statutory Resolution is 
taken up at the end, I won't press for it.  So, the  Minister can breathe easy!

The questions were proposed.

MR. DEPUTY CHAIRMAN: Thank you. Shri Vayalar Ravi.

SHRI VAYALAR RAVI (Kerala): Sir, this legislation is very important as far as the 
overseas Indians are concerned.  This had been moved by the previous Government.  
I am glad that this Bill has come up today for the approval of this House.

Sir, the Bill is not very complicated. It is very simple and clear. It concerns 
Indian citizens living abroad.  He may be a citizen of some other country too, but 
he can get the Overseas Citizenship of India card, provided the relevant rules and 
regulations have been followed.

Sir, the Overseas Citizens of India have become an important component of 
India’s progress. They represent our country. Even though they may be citizens 
of other countries, they never forget that their origin lies in India. That feeling of 
Indian-ness is the biggest asset to the Overseas Citizens of India. We go to many 
countries and meet citizens of Indian origin there; they always speak with pride 
about our country and their citizenship.  Therefore, we must surely recognize their 
contribution as Indians even though they may be citizens of other countries. At the 
same time, this legislation offers them the right to register themselves as citizens of 
India and, being citizens of India, they could get various benefits, including the right to  
vote.
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Sir, this legislation has been welcomed by Indians all over the world.  They are 
very happy to hear that the Government of India recognizes them, recognizes their 
contribution to our country and considers them one of its greatest assets. This Bill 
may be simple, but it gives recognition to the Indians living abroad. I hope, this 
Bill brings cheer to all those Indians.

MR. DEPUTY CHAIRMAN: It must be your baby!

SHRI VAYALAR RAVI: Of course, Sir, but I would not say that!  I am glad that 
this Government has brought this Bill. We may pass it. By passing it, I believe, we 
are sending a message to the Indians living abroad that here is their country which 
recognizes them as its own. This is the message that has been sent out by this Bill.  
I have to just say that this Bill has to be passed. I support this Bill. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much, Mr. Vayalar Ravi. Now, 
Shri Meghraj Jain.

�ी मेघराज जैन (मधय �देश): माननटीय उपसभापडत महोदय, मैं नागडरकता संशोधन डवधेयक, 
2015 का समथ्वन करने के डलए खिा हुआ हंू। इस डवधेयक से भारतटीय मूल के व े नागडरक, 
जो डवदेशों में रहते हैं, डजनके माता-डपता या दादा-परदादा डवदेशों में रहते थे और जब उनके 
ऊपर डकसटी �कार कटी मुसटीबत आतटी थटी, तो उनहें इधर-उधर जाकर अनेक राष््ों में शरण लेनटी 
पितटी थटी। इस डवधेयक के पाडरत होने के बाद उनहें इससे राहत डमलेगटी। अब से काफटी वि्व पूव्व 
कु् देशों में यह हुआ डक भारतटीय मूल के लोगों के डखलाफ एक अडभयान चलाया गया, उनकटी 
संपडत्तयां नष् कटी गईं और उनके जटीवन पर आफत आई, तब व े भागकर अनेक देशों में गए। चंूडक 
भारत में इस �कार कटी सुडवधा नहीं होने के कारण, उनका रुख भारत कटी तरफ नहीं हो सका।

[उिंिंभाधयक्ष (डा. िंतयनारायण जतटया) पीठासीन हुए]

उपसभाधयक् महोदय, हम सब लोगों के मन में यह पटीिा थटी और इस कारण बाद में आने 
वालटी सरकारों ने इसमें कु् पडरवत्वन डकए। 

महोदय, जो पडरवत्वन पहले डकए गए उनमें यह था डक जब व े आते थे, तो पटी.आई.ओ. के 
अनुसार उनहें 15 साल के डलए वटीज़ा डदया जाता था। उसके बाद उनहें हर ्ः महटीने में पुडलस 
स्ेशन जाना पिता था। यह जो नया डवधेयक आया है, इसमें भारतटीय डवदेशटी नागडरक, जो 
भारत के नागडरक रहे हैं और डवदेशों में जाकर बस गए हैं, उनहें ओ.सटी.आई. योजना में माना 
गया और उनहें जो सुडवधा दटी गई थटी, उसटी �कार कटी सुडवधा हमारे पटी.आई.ओ. काि्व धारकों को 
भटी देने का इस डवधेयक में �ावधान डकया गया है। इसके कारण व े डहनदुसतान में आकर अपनटी 
समपडत्त खरटीद सकें गे और जब व े भारत आएंगे, तो उनहें एक साल तक लगातार भारत में रहने 
पर, पहले डजस �कार का �डतबनध था, वह अब नहीं होगा और इस दौरान व े 30 डदन के डलए 
डवदेश जा सकें गे। यह ्ू् उनहें डमलटी है। 

महोदय, तटीसरटी बात इस डवधेयक में यह है डक डवलय के बाद भारतटीय मूल के लोगों को 
हमेशा के डलए भारत में रहने कटी इजाजत होगटी। जब व े यहां शादटी करते थे और उसमें उनहें 

[Shri Vayalar Ravi]
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जो परेशाडनयां आतटी थीं, व े परेशाडनयां भटी अब इस डवधेयक के पाडरत होने के बाद समापत हो 
जाएंगटी। इतना जरर है डक व े यहां रह कर के भारत कटी उन्डत में अपना योगदान कर सकें गे। 
डवदेशों में रहने वाले हमारे भारतटीय मूल के जो लोग हैं, उनका अपनटी जिों कटी ओर लौ्ने का 
भाव बन सकता है। ्योंडक हर मनुषय पर जब कहीं संक् आता है, आफत आतटी है तो अपना 
घर, अपना पडरवार, चाहे वह झोंपिटी हटी ्यों न हो, उसमें शरण लेने कटी उसकटी इच्ा होतटी है।  
इस कानून के कारण हम 44 देशों में बसे हुए भारतटीयों को लाभ दे सकें गे, यह इस डवधेयक 
में है, जो डक बहुत अच्ा डवधेयक है, इसडलए मैं इस डवधेयक का समथ्वन करता हंू, धनयवाद। 

�ी तवशमभर �िंाद तनिाद (उत्तर �देश) : माननटीय उपसभाधयक् महोदय, मुझे समाजवादटी 
पा्गी कटी तरफ से नागडरकता (संशोधन) डवधेयक, 2015 पर बोलने का मौका डदया गया है।  इसमें 
कु् खास बातें रखटी गई हैं जैसे डक "भारत का काि्वधारक डवदेशटी नागडरक" से ऐसा वयक्त 
अडभ�ेत है जो धारा 7(क) के अधटीन कें �टीय सरकार द्ारा भारत के काि्वधारक डवदेशटी नागडरक के 
रप में रडजस््टीकृत है और इसमें "एक वि्व" के सथान पर "बारह मास" शबद रखा गया है।  इसटी 
तरह से इसमें जो �ावधान डकया गया है, वह अच्ा है, ्योंडक हमारे देश के लोग पूरटी दुडनया 
में �वास कर रहे हैं।  उनके बाबा, परबाबा भारतटीय थे। तमाम लोग आज वजै्ाडनक हैं, इंजटीडनयर 
हैं, िॉ््र हैं, कहीं न कहीं उनकटी भारत के �डत मूल भावना है डक हम अपने देश में जाकर 
अपने देश के लोगों कटी सेवा करें। यह जो डबल लाया गया है, यह बहुत अच्ा है, लेडकन इसमें 
कु् कडठनाइयां हैं। जो बंगलादेशटी हैं, जो दूसरे तमाम लोग हैं, चाहे व े नेपालटी हैं, जो हमारे देश 
में आ गए हैं और डजनसे कु् आतंकवाद बढ़ता है, इस पर भटी डनगाह रखने कटी आवशयकता 
है। इसके डलए भटी कानून बनाने कटी आवशयकता है ्योंडक आज हमारे देश में कोई वयक्त आ 
जाए और डकसटी भटी डनवषाचन कायषालय में जाकर अपना आई.िटी. काि्व बनवा ले, बहुत सटी ऐसटी 
घ्नाएं हुई हैं डक ऐसे लोग आई.िटी. काि्व बनवा कर ््ेन में या�ा करते हैं, हवाई जहाज़ में 
या�ा करते हैं, डजनमें ऐसटी तमाम घ्नाएं होतटी हैं। तो इसको ठटीक से देखने कटी आवशयकता 
है और इसमें संशोधन करने कटी आवशयकता है। वसेै हमारे माननटीय �धान मं�टी जटी ने जो वादा 
डकया था, व े अ�टीका गए, अमेडरका गए, उनहोंने अपना वादा पूरा डकया, लेडकन जलदबाज़टी में 
व े तुरंत ऑर्िनेंस लाए, जबडक उनहें पार्लयामें् में पहले डबल लाना चाडहए था। ऑर्िनेंस के 
माधयम से उनहोंने नागडरकता देने का काम डकया, वह जलदबाज़टी का कदम है और हम समझते 
हैं डक इसमें जो 15,000 रुपए फटीस देनटी पितटी है, यह उनके डलए जयादा है, जो बहुत डदनों से 
रह रहे हैं और मूल भारतटीय हैं। परटीक्ण के बाद यह पता चला डक यह उनके डलए जयादा है।  

इसके अलावा जो लोग बंगलादेश से माइ�े् हुए, हमें अपेक्ा थटी डक आप उनके बारे में 
कोई �ोडवज़न इस डबल में लेकर आएंगे। डरयांग ््ाइबलस जो डमज़ोरम के हैं, व े अपने स्े् में 
वापस आएंगे, लेडकन उनहें अभटी तक वोर्ग राइटस नहीं डमले हैं, तो ये तमाम मामले हैं, डजनके 
बारे में इसमें उललेख नहीं है। नॉथ्व-ईस् बंगलादेशटी immigrants के बारे में भटी इस डबल में कोई 
मेंशन नहीं है। वसेै मैं जयादा इसमें नहीं कहंूगा ्योंडक डबल कटी जो मूल भावना है, पूरे डवशव में 
जो हमारे लोग रह रहे हैं, हमें एक बार अमेडरका में डशकागो जाने का मौका डमला था, तो हमने 
देखा, वहां तमाम वजै्ाडनक, िॉ््र थे जो आपस में डिसकशन कर रहे थे। पार्लयामें्रटी कमे्टी 
वहां गई थटी, उससे उनहोंने कहा डक हमें नागडरकता का अडधकार डमले और हमें िबल वटीज़ा कटी 
वयवसथा हो, डजससे डक हम लोग अपने देश के डलए काम कर सकें ।  अत: यह डवधेयक जनडहत 
में है, इसडलए मैं इसका समथ्वन करता हंू।
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SHRI BHUPINDER SINGH (Odisha): Mr. Vice-Chairman, Sir, this Bill has, 
definitely,  given a lot of relief to the overseas Indians. I, on my own behalf and 
on behalf of my party, BJD, stand here to support this Bill. Sir, we have given 
them the right of a citizen, but there is not a single political right. There are so 
many clauses of the Bill, but the time at my disposal is very short. So, I will not 
go into the details. They will not have the right to vote.  So, once they do not 
have the right to vote, they cannot contest any election. I am given to understand 
that the biggest relief for them is they would  not need any visa to come to their 
own country. That is a good relief.   

I would like to bring one thing to the notice of the hon. Minister. Sir, when 
they come to India, they are not treated well, right from the airport to the bank. 
That is their complaint. When they go to a bank, the bank does not receive them in 
a way they should be received.  It is their own money. They bring foreign currency 
to our country. The bank asks them to bring somebody to identify them even when 
they show their passports. These are the things which hurt them. The Government 
should see to it that they are treated well, and they should feel friendly at every 
point wherever they go. That is the most important thing for these citizens, which 
the Government should do It is definitely a welcome step. But will it not contradict 
the Constitution of India? Once you become a citizen, you get the right to vote, 
the right to liberty  and every other right as  an Indian citizen. But what is the  
intention behind this? Actually, they cannot have the right to vote. Why is it so? 
Can they be given the right to vote? What is the view of the Government in this 
regard? While drafting this Bill, did the Government think of giving them the voting 
right? What repercussions it will have, if they are given the voting right?  Has the 
Government applied its mind in this regard? Will the Government explain the very 
intention behind it?   

Sir, I would like to make an appeal to the Government. There was no reason, 
or nowhere do I find any  reason to go in for an Ordinance. This  House, the 
other House, and all of us are unanimous on this point. It is for our own citizens. 
Sir, it was to come into force from the 6th of January, 2015. It is already in 
force. It is already in force from the 6th of January. It is just a formality which 
we, the Members of Rajya Sabha, are doing here because it is already in force. It 
has  already become  law, when His Excellency, the President of India, signed it. 
I will be very happy if the hon. Minister explain to the House as to what was the 
urgency to issue  an Ordinance. The hon. President has also made a mention of 
it. It is a fundamental right of the Parliamentarians to debate, discuss and pass the 
Bill in a decent way. This was meant for our people, whether they are in India or 
outside. The beneficiaries are our own people. So, when you give some benefit to 
our own people, nobody will object to it. But what was the urgency to bring such 
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an Ordinance? I hope the  Minister will explain it. Thank you.

SHRI A.W. RABI BERNARD (Tamil Nadu): Mr. Vice-Chairman, Sir, I rise to 
support the Citizenship (Amendment) Bill, 2015, on behalf of my party, the All India 
Anna Dravida Munnetra Kazhagam.  

Care and concern for our brothers and sisters living beyond our shores has been 
of paramount importance to my leader, hon. Madam Jayalalithaaji. Whether it is a 
construction worker in the Middle-East or a fisherman in Africa or a student in 
America or a nurse in Afghanistan, whenever they face adversity, Madam Jayalalithaa 
has extended a very generous hand towards them.  Hence I welcome this Bill and 
I support this Bill. I welcome this Bill for many reasons. It inter alia provides 
for merger of Persons of Indian Origin cardholders and Overseas Citizens of India 
cardholders. This gives them enormous freedom to come to India, to be in India, 
to buy properties, to spend as much as they want in India. When we talk about 
Overseas Indian Citizens and Persons of Indian Origin, what do we talk about?  
We talk about our brothers and sisters who go all over the world as ambassadors 
of Indian culture. They go as our extensions. They go as our ambassadors to the 
world to talk about Indian culture, Indian tradition, Indian economy, etc. We are 
talking about a community of men and women who contribute enormously to our 
economy. The Overseas Indian Citizens, Persons of Indian Origin and Non Resident 
Indians contribute to around five per cent of the GDP.  They remit more than  
75 billion U.S. dollars annually. It is interesting to note that our brothers, who work 
as humble construction workers, drivers, super market employees, clerks, etc., in the 
West Asia, that is, the Middle-East, contribute 31 per cent of these 75 billion U.S. 
dollars. Our sisters and brothers, in the North America, who go there as computer 
professionals, software engineers, doctors, etc. contribute 29 per cent of these  
75 billion dollars. And the intellectuals who have gone to Europe contribute about 
19 per cent of the 75 billion dollars. I myself was a Non-Resident Indian for a long 
period of my life, and many in my family continue to be Persons of Indian Origin.  
As we discuss this Bill, I appeal to the Government that we must fully recognize 
their contribution. The overseas foreign workers are the backbone of the petrodollar 
economy. I genuinely feel that we are not attaching any importance to the kind of 
contribution which they make to our economy. Seventy five billion dollars annually is 
a huge amount. And these are people who leave their homes, go to many countries, 
live in adversity but, constantly, think of India. Their heart is filled with emotions 
for India. I remember Mahakavi Bharathi who sang about migrant Indian workers 
who were working in the Fiji Sugarcane plantation. Bharathi said, 

“Veettai Ninaipaaro, Sonda Naattai Ninaipaaro, Avar vimmi    
   vimmi dhinam vimmi azhum kural kettu iruppai katre.”
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That is, when they live, their heart is full of Indian thoughts. Their heart is with 
the home. Their feelings are with India. We should recognize their contribution.  My 
request is, show kindness to them when they come to India. They must be received 
well during their home visits. They should not be harassed. Simple changes could be 
made without any financial implications, like special immigration counters must be 
created for them.  After a long and tedious plane journey they should not be made 
to wait in a long queue for immigration clearance. Our customs officials should be 
generous to them within the ambit of law. Our Police must be courteous to them.  
Our airport officials should receive them warmly. This will go a long way to give 
them enormous confidence that here is a nation waiting for their homecoming.  At this 
juncture, Sir, I appeal to the Government of India not to contemplate on repatriating 
Sri Lankan Tamil refugees in Tamil Nadu. There are more than a hundred thousand 
Sri Lankan Tamil refugees in Tamil Nadu in various parts. Madam Puratchi Thalaivi 
Amma Jayalalitha is spending ` 111 crores annually for them. The Lankan Tamils 
in Sri Lanka are still living in camps for internally displaced people. Till their 
problems are solved well, till they are settled well, Government of India should not 
think about repatriating Sri Lankan Tamils from India. With these words I welcome 
this Bill. Thank you, Sir.

�ी वीर पिंह (उत्तर �देश) : महोदय,मैं नागडरकता (संशोधन) डवधेयक 2015 पर बहुजन 
पा्गी कटी तरफ से बोलने के डलए खिा हुआ हंू। मैं आपको धनयवाद देता हंू डक आपने मुझे इस 
डविय पर बोलने को मौका डदया और साथ हटी मैं अपनटी नेता आदरणटीय बहन कुमारटी मायावतटी 
जटी का भटी आभार वय्त करता हंू डक उनहोंने मुझे इस डबल पर बोलने के डलए अवसर डदया। 

महोदय, हमारे देश के लाखों नागडरक डवशव में काफटी समय से जाते रहे हैं और वहां �वास 
कर रहे हैं तथा व े हमारे देश कटी संसकृडत व सभयता को डवशव में फैलाने का काम करते हैं। 
उनकटी सुडवधा के डलए यह डबल लाया गया है।  महोदय, इस डबल में नागडरकता अडधडनयम 1955 
संडवधान के �ारंभ होने के पशचात् जनम अवजनन, रडजस््टीकरण, देशटीकरण और राजय के्� के 
डमल जाने से भारत कटी नागडरकता के अज्वन और अवधारण का तथा कडतपय पडरकसथडतयों के 
अधटीन नागडरकता के तयजन, पय्ववसान और वचंन का उपबंध करने का �ावधान है।

महोदय, भारत का संडवधान पूरे देश के डलए एकमा� नागडरकता उपलबध कराता है, डजसका 
उललेख अनुच्ेद 5 से 11 में है।  भारतटीय कानून अडधकाडरता डनयम 1955 है, डजसमें  समय-समय 
पर संशोधन डकए गए हैं। कानून के अनुसार भारतटीय नागडरकता जनम के द्ारा, वशं के द्ारा, 
पंजटीकरण के द्ारा, समटीकरण के द्ारा हो सकतटी है। भारत कटी डवदेशटी नागडरकता एक भारतटीय 
राष््टीयता का रप है। भारतटीय संडवधान दोहरटी नागडरकता अथवा दोहरटी राष््टीयता को असवटीकार 
करता है। कंे� सरकार एक वयक्त को आवदेन करने पर भारत के एक डवदेशटी नागडरक के 
रप में पंजटीकृत कर सकतटी है, यडद वह वयक्त भारतटीय मूल का है और ऐसे देश से है, जो 
डकसटी एक या अनय रप में दोहरटी नागडरकता कटी अनुमडत देता है। यडद भारतटीय माता-डपता के 

[Shri A.W. Rabi Bernard]
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बचचे सवत: हटी भारतटीय मूल या नागडरकता को पूरा नहीं करते हैं, इसडलए सवत: हटी व े भारत 
कटी नागडरकता के पा� नहीं हैं। भारतटीय डमशनों को ऐसे मामलों में 30 डदन के भटीतर भारत कटी 
डवदेशटी नागडरकता को देने के डलए �ाडधकृत डकया गया है।

महोदय, वत्वमान कानून में भारतटीय नागडरकता के डलए भारत में लगातार एक वि्व तक रहना 
अडनवाय्व है, लेडकन अगर कंे� सरकार संतुष् है, तो डवशेि पडरकसथडतयों में इसमें ्ू् दटी जा 
सकतटी है। इस �कार डवशेि पडरकसथडतयों के बारे में डलडखत डरकाि्व दज्व करने के बाद डवशेि 
 12 माह के डलए ्ू् दटी जा सकतटी है, जो अडधकतम 30 डदन के डलए अलग-अलग अंतराल के 
बाद दटी जा सकतटी है, जो डक एक सराहनटीय कदम है। भारतटीय नागडरकों के ओसटीआई नाबाडलग 
बचचों का �वासटी भारतटीय नागडरक के तौर पर पंजटीकरण कटी शततों को उदार बनाया गया है।  
ऐसे नागडरकों के बचचों या पोते/पोडतयों अथवा परपोते/परपोडतयों के डलए �वासटी भारतटीय नागडरक 
के तौर पर पंजटीकरण का अडधकार होगा। धारा 7ए के तहत पंजटीकृत �वासटी भारतटीय के पडत 
या पतनटी या भारतटीय नागडरक के पडत या पतनटी के डलए �वासटी भारतटीय नागडरक के तौर पर 
पंजटीकरण का अडधकार होगा और डजनकटी शादटी दो वि्व कटी अवडध के डलए पंजटीकृत या कायम 
रहटी हो, व े तुरंत हटी इस धारा के तहत आवदेन कर सकते हैं। वत्वमान पटीआईओ काि्वधारकों 
के समबनध में कंे� सरकार आडधकाडरक राजप� में अडधसूडचत कर यह सपष् कर सकतटी है डक 
सभटी मौजूदा पटीआईओ काि्वधारकों को ओसटीआई काि्वधारकों के रप में बदलने का डनण्वय डलया 
गया है। ...(िंमय की घंटी)...

उिंिंभाधयक्ष (डा. िंतयनारायण जतटया) : वटीर रसह जटी, कृपया समापत कटीडजए।

�ी वीर पिंह : महोदय, डवदेशों में हमारे जो नागडरक रहते हैं, उनके डलए जो समसयाएँ हैं, 
जैसे उनको वटीज़ा बनाने में डद्कत आतटी है, पुडलस के द्ारा जो डरपो ््व लगाई जातटी है, उसमें 
भटी परेशानटी आतटी है, उनका समाधान डकया जाए।

इनहीं सुझावों के साथ, मैं इस डबल का समथ्वन करता हँू। धनयवाद।

SHRIMATI JHARNA DAS BAIDYA (Tripura): Mr. Vice-Chairman, Sir, this Bill 
seeks to merge the PIO and the OCI Cards together. It is welcome, because, if they 
get long Visas, they would not be forced to go to a police station, stand in a queue 
and argue with police officials.

I am happy that it is being done away with. But, Sir, there are certain 
apprehensions which I would like to bring to the notice of the hon. Minister. Sir, 
clause 4 speaks about who is eligible for citizenship. Here, I would like to invite 
the attention of the hon. Minister to clause 4 which proposes to replace Section 
7A of the parent Act. The proposed Section 7A(1)(a)(iv) says, "who is a child or 
a grandchild or a great grandchild of such a citizen." I want to know from the 
hon. Minister whether other countries also have such a clause. If other nations in 
the world do not adhere to this principle, why should we alone adhere to such  
principle?



342 Government [RAJYA SABHA] Bills

Sir, now, I would touch upon clause 7B (2). It says, "An Overseas Citizen of 
India Cardholder shall not be entitled to the rights conferred on a citizen of India."  
Sir, here, nine rights have been mentioned concerning election as President, Vice-
President, Judge of the Supreme Court, Judge of the High Court, etc.  But, apart 
from these, there are many other positions which OCI Cardholder can hold.  What 
about a person becoming an office-bearer of a political party?  What about a person 
becoming the President of the Chamber of Commerce?  So, all these things need 
clarification.

Then, Sir, the last line of Clause 4, 7D (f) (ii), says, "has not been dissolved 
but, during the subsistence of such marriage, he has solemnised marriage with any 
other person." Here, my contention is that the word 'he' should be replaced with 
the word 'the said Overseas Citizen of India Cardholder.'

Sir, before concluding, it is a matter of importance for our brothers and sisters 
working abroad. It is regarding five million Indian people who are working abroad.  
This Bill should not be contemplated just for the people of the United States. It 
should be applicable to other persons also, including those who are working in the 
Gulf countries. Their plight should also be addressed.

With these words, I conclude my observations. Thank you.

SHRI M.P. ACHUTHAN (Kerala): Sir, thank you. I support this Bill. It is a 
long-pending demand of the overseas Indians, especially of those working  in the 
U.S., Canada, Europe and Australia. This will help them because they need not go 
to the police station when they come back; visa restrictions also will not be there. 
I have got one doubt and the Bill is silent about it. If an Overseas Indian Card 
holder renounces his card and comes back to India, would he be reinstated as an 
Indian citizen or would there be a gestation period? If so, for how many months or 
years does he need to wait? Only by getting the citizenship would he get a job in 
the Government service or contest elections and so on? In order to be reinstated as 
a citizen, what is the period? Is it one year or five years? This Bill is silent about 
it. I think, the  Minister will be kind enough to clear this doubt.

Sir, another thing is that when we say ‘overseas Indians’, a vast majority of them 
are in Gulf countries. Their problems are not being addressed by our Government 
and in this Bill  also. They are ordinary workers and they are being harassed by the 
concerned authorities in India and in Gulf countries. Many of them are coming back 
and there is no concrete proposal before the Government for their rehabilitation. The 
Government is silent about their rehabilitation and giving them a decent life in India. 

[Shrimati Jharna Das Baidya]
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They are contributing, as Mr. Bernard has said, 70 billion US$ as remittances from 
overseas Indians to India. It is a backbone of our economy. But, we are not giving 
them due respect. We are not solving the problems being faced by them. In Gulf 
countries, the Indian Embassies are not caring for them. There are not enough staff 
members. When our countrymen approach the Indian Embassies in Gulf countries, 
they are not being cared. They are being arrested. They are being jailed. Nobody 
from our Embassy will go and meet them and enquire about their problems, help 
them solve the problems and repatriate them. But the experience of other countries, 
especially of Philippines and Sri Lanka, their Embassies intervene in each and every 
case. But our people, especially those going from Kerala, say that nobody cares. 
Indian Embassies totally neglect our people in Gulf countries. So, the Government, 
when it talks about the overseas Indians, should not neglect this vast majority of 
lakhs of Indians working in Gulf countries. I hope that the Government will come 
forward with concrete proposals to help them. 

Sir, when they come back, the Customs officials, police and everyone harass 
them. They treat them as if they bring with them gold. That is the attitude of the 
Customs officials. They are being harassed in the airports. Even in Air India, the 
officials are exploiting expatriates, charging high. The Government must come forward 
to solve these problems. I support this Bill wholeheartedly. Thank you.

�ी िरुण तवजय (उत्तराखंि): आदरणटीय उपसभाधयक् महोदय, माननटीय अ्ल डबहारटी वाजपेयटी 
जटी ने �वासटी भारतटीयों को अपनटी मातृभडूम, पुणयभडूम से जोिने का जो एक बिा काय्व अपनटी 
सरकार के समय में शुर डकया था, उसको माननटीय नरंे� मोदटी जटी कटी सरकार आगे लेकर जा 
रहटी है, इसडलए इस संशोधन अडधडनयम का समथ्वन करते हुए, मैं मं�टी जटी और सरकार को 
बधाई देता हँू। यह बहुत अच्ा काम है। महोदय, भारत के नागडरक डवशव में जहां कहीं भटी रहते 
हैं, भारत उनमें अडभवय्त होता है, व े चाहे डहनदू हैं, मुकसलम हैं, डसख हैं या ईसाई हैं। मैं अभटी 
हाल में डिफें स समबनधटी स ै्ंरिग कमे्टी में आईएनएस डव�माडदतय पर गया था। वहां उनहोंने हमें 
बताया डक this is a twelve acre deck of India. Wherever the INS Vikramiditya goes 
around the globe, that twelve acre India, we say, is moving around the globe.  

[MR. DEPUTY CHAIRMAN in the Chair]

I must congratulate our former Defence Minister, A.K. Antony saheb, under whose 
tenure we procured INS Vikramaditya. He gave a wonderful name ‘Vikramidtya’ and 
the credit goes to you. And we know that the best Indian NRI, who is the best 
introduction of India today, is Mahatma Gandhi. व े �वासटी भारतटीय के रप में भारत आये। 
उनहोंने भारत कटी आज़ादटी कटी लिाई का नेतृतव डकया और व े पूरे डवशव में भारत का सव्व�ेषठ 
पडरचय हैं। अगर आप कह दें डक you have come from the land of Gandhi, you have 
come from the land of Pandit Jawaharlal Nehru, people respect you. In spite of our 
differences in ideologies with Pandit Jawaharlal Nehru, he remains one of the best 
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popular and adored Indian Prime Ministers in the world. I was in Japan a couple of 
months back and I was very happy and pleased to see that the Japanese people have 
very great respect for Dr. Manmohan Singh, who has very meticulously pursued the 
East-Asia Policy, specially, focussing on Japan. जहां कहीं डहनदुसतानटी गया है, डहनदुसतान 

उसके साथ गया है। सर, कोई भारतटीय मूल का नागडरक होगा, उसका पासपो ््व अमेडरकटी होगा, 

जम्वन होगा या डकसटी भटी दूसरे देश का होगा, वह डहनदुसतानटी अपने पासपो ््व वाले देश के �डत 

पूरटी वफादारटी और डनषठा रखता है, उसका डदल डहनदुसतान में रहता है, उसकटी पुणय भडूम में 

रहता है। वह अपने सुख में और अपने दुख में भारत आना चाहता है। They are all children of 
Mother India. कहीं भटी व े जाते हैं, चाहे व े दुबई में गये या मसक् में गये, हमारे केरल के लोग 

वहां जाते हैं, सऊदटी अरब में काम करने के डलए जाते हैं, तो व े जटी-तोि मेहनत करते हैं। They 
work better than any other person in the world, I have no doubt about it and they 
are very much respected for that; for their integrity and for their hard-workmanship.  
Especially people from Kerala, Punjab, Gujarat, have made a mark all over the world 
because of their loyalty to their adopted countries, for honesty and for being a great 
person of integrity.  It is a very good move, Sir, that we are trying to integrate 
them. It is a great move that we are making them feel that India also feels for 
them; India is sensitive to their needs, to their spirit and emotions.  Sir, whenever 
a Person of Indian Origin comes to India or whenever an Indian who is working 
in Dubai or Muscat as a labourer or as a low-income group person comes to India, 
he is full of happiness. यह एक ऐसटी घर वापसटी होतटी है, डजसका सब लोग सवागत करते 

हैं। He feels that he is going home. But I am very pained to say that when they 
enter the Indian territory, when they enter at the Indian airports, they don’t feel that 
warmth, that Mother India children are welcoming them. व े साधारण नागडरक होते हैं। व े

अपनटी बोडरयों में, गनटी बैगस में या पॉडलडथन के ्ो्े-्ो्े बैगस में अपना सामान बांध कर लाते 

हैं। कोई दो साल के बाद आता है, कोई पांच साल के बाद आता है, तो कोई 8 साल के बाद 

आता है, लेडकन हम लोग उनके साथ सवागत का वयवहार नहीं करते हैं। बनषाि्व साहब बोल रहे 

थे। मैं उनकटी बात से पूरटी तरह सहमत हँू। They should be having a feeling of warmth; 
they should be having a feeling of welcome. पर, ऐसा लगता है डक सब उनको शक कटी 

डनगाह से देखते हैं। अडधकांश लोग अं�ेज़टी नहीं बोल पाते हैं और इस कारण भटी उनको वहां पर 

बहुत तकलटीफ होतटी है। ऐसे लोगों को हम साथ में ले लें। मैं डवदेश मं�ालय का डवशेि रप से 

आभारटी हँू और उनको बधाई देना चाहता हँू। सऊदटी अरब में ऐसे अनेक मामले हुए, डजनमें से 

एक में डपता का देहानत हो गया और तटीन महटीने से उसका शरटीर यहां वापस नहीं आ रहा था, 

तो सुिमा सवराज जटी ने उस पर तुरंत कार्ववाई कटी। उनहोंने तडमलनािु और केरल को उनकटी 

कसथडत सुधारने के डलए बोला।  

सर, मैं एक हटी बात कहना चाहता हँू। हम उस देश के डनवासटी हैं, जहां इस �कार का भटी 

अंधडवशवास रहा डक डवदेश में नहीं जाना चाडहए। करटीब 200 साल पहले गुजरात से दडरया लाल 

[�टी तरुण डवजय]
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नामक एक सजजन इन तमाम अंधडवशवासों को तोिकर डवदेश गए। उन पर उपनयास डलखे गए, 

उनका बहुत बिा नाम हुआ। यह वह देश है, जहां सारटी दुडनया से लोग ज्ान पाने आते रहे।  

तक्डशला और नालंदा जैसे डवशवडवद्यालय, जो ऑ्सफोि्व और कैड मबज से 2000 साल पहले बने 

थे, उनमें पूरटी दुडनया से स्ुिेंटस पढ़ने के डलए आते थे।  यह कसथडत भारत के आतमडवशवास को 

डदखातटी है डक हम अडधक से अडधक लोगों को यहां आने के डलए अनुमडत दे रहे हैं, "वटीज़ा ऑन 

अराइवल" दे रहे हैं। मोदटी जटी के नेतृतव में जो भारत कटी शक्त और आतमडवशवास पूरटी दुडनया में 

बढ़ा है, यह उस आतमडवशवास का एक पडरचय देता है। यह वह देश है जहां अब सूरटीनाम और 

ड �डनदाद वगैरह देशों से भटी लोग आते हैं। जब वहां से लोग आते हैं, तब व े यह कहते हैं डक 

हम अपने घर जा रहे हैं। डफर वे भारत के नागडरक नहीं हैं। वे वहां भोजपुरटी बोलते होंगे, वहा ं 
के पासपो ््व रखते होंगे, लेडकन व े कहते हैं डक हम अपने घर जा रहे हैं और यह जो घर आना 

है, भारत कटी सरकार उनके सवागत के डलए और उनकटी सुडवधा के डलए यह जो कदम उठा रहटी 

है, इसका मैं पूरटी तरह से समथ्वन करता हँू।  ्यों? ्योंडक जब भारत उठता है, तो उनका सटीना 

गव्व से ऊँचा उठता है। जब भारत का उतथान होता है, भारत का गौरव बढ़ता है, तो डहनदुसतानटी 

दुडनया में चाहे कहीं भटी हो, उसका माथा गौरव से ऊपर उठता है। ऐसे लोगों को भारत सरकार 

पूरटी तरह से समथ्वन देते हुए उनके डलए अनुकूल वातावरण बना रहटी है। इसके डलए मैं बहुत-

बहुत बधाई देता हँू, मं�टी जटी को बधाई देता हँू और इस संशोधन डवधेयक का समथ्वन करता हँू।

MR. DEPUTY CHAIRMAN: Mr. Derek O’Brien, would you like to say something 
before the reply?

SHRI DEREK O’BRIEN: No, Sir.

MR. DEPUTY CHAIRMAN: And you are also withdrawing your Resolution?

SHRI DEREK O’BRIEN: I have withdrawn.

MR. DEPUTY CHAIRMAN: Oh! You have already withdrawn the Resolution.

SHRI DEREK O’BRIEN: Yes, Sir.

MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

THE  MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS  
(SHRI KIREN RIJIJU): Mr. Chairman, Sir, first of all, I would like to extend my 
gratitude to all the hon. Members who have spoken on this very important Bill and 
also supported all the provisions mentioned in this Citizenship (Amendment) Bill, 2015. 

Sir, I would not like to deal with all the provisions which are getting affected 
through this Amendment, though the provisions in this Amendment Bill and its 
objectives are very simple, but the effect...

MR. DEPUTY CHAIRMAN: Everybody is supporting the Bill. 



346 Government [RAJYA SABHA] Bills

SHRI KIREN RIJIJU: Yes, everybody has supported it. So, I would like to 
mention a few points only. Since most of the Members have made various queries 
and clarifications, I would like to club it in two-three points so that it can satisfy 
all the hon. Members. 

First of all, the only objection on this matter was with regard to promulgation of 
Ordinance. For that, I would like to mention that it is an issue of sentiment. Mahatma 
Gandhi’s return to India was 9th January, 1915. So, this year is the centenary year, 
and on 9th January, it was to complete one hundred years. That is why the Prime  
Minister had made an announcement in the United States as well as in Australia. 
So, it was a commitment to that announcement. 

Sir, a very few points, I would like to point out as to why it was necessary to 
bring this Amendment Bill. Firstly, there is a provision of getting Indian citizenship 
by process of registration or by process of naturalization, birth, descent, incorporation 
of territory, and there is a provision of termination and deprivation of citizenship. 

The second point is about the merger of PIO with OCI. Now why it was necessary 
to merge is that under PIO. It was up to grandchildren, under the OCI cardholder 
scheme, it was also up to grandchildren. It has been extended to great-grandchildren. 

In the PIO, the foreigner spouse of an Indian OCI cardholder was not allowed. 
It has been enabled through this Amendment Bill.

Earlier after 180 days, within 30 of these 180 days, the person was required to 
go to FRO or FRRO. It has now been done away with under the new provision.  

Sir, the question which some of the hon. Members had raised was regarding 
discrimination or harassment in the process. Let me assure this august House that 
we will ensure and see that the entire process of acquisition of Overseas Citizens 
of India cardholders is smooth and nobody is made to pass through unnecessary 
hassles.  Even in the immigration process at airports or seaports or wherever it is, 
we will ensure that it is properly taken care of.  

As I have stated earher. Sir since every body has supported this Bill, I would 
not like to dwell on the issue. I would like to request for the passing of this Bill. 

MR. DEPUTY CHAIRMAN: I shall now put the Resolution moved by  
Shri Derek O' Brien to vote because it has to be voted. The question is:

That leave be granted to withdraw the Resolution.

4.00 p.m.



Government [4 March, 2015]   Bills 347

The Resolution was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Citizenship Act, 1955, as passed by Lok 
Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN:  We shall now take up clause by clause consideration 
of the Bill. 

Clauses 2 to 7 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI KIREN RIJIJU: Sir, I move:

That the Bill be passed. 

The question was put and the motion was adopted.

The Delhi High Court (Amendment) Bill, 2014

MR. DEPUTY CHAIRMAN: Now we take up the Delhi High Court (Amendment) 
Bill, 2014. 

THE  MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA): 
Sir, I move:

That the Bill further to amend the Delhi High Court Act, 1966, be taken into 
consideration.

MR. DEPUTY CHAIRMAN: Mr. Tyagi, do you want to say something?

�ी के.िंी. तयागी (डबहार) : सर, मैंने आपसे कहा था डक मैं भटी अपनटी राय इसमें रखना 
चाहता हंू। सर, मैं इस डविय में माननटीय मं�टी जटी को, �धान मं�टी जटी को, अरुण जे्लटी साहब 
को और रडव शंकर �साद जटी को डचट्टी डलख चुका हंू। महोदय, लॉ कमटीशन कटी भटी डरपो ््व 
आई है, डजसमें सभटी हाई को ््व में कॉमर्शयल बेंच बनाने का भटी सुझाव है। तो मेरा कहना है डक 
वसे्न्व यू.पटी. समेत सभटी मामलों को जोिकर ये अपनटी डरपो ््व दोबारा पेश करें तो जयादा अच्ा 
होगा, वरना यह आधटी-अधूरटी रह जाएगटी और जो इसकटी मूल भावना है उसको सपो ््व करते हुए 
मैं डिस-ए�टी करता हंू डक कमपहेंडसव बनाकर के और सभटी मामलों को उसमें जोि करके एक 
नई डरपो ््व तैयार हो।

MR. DEPUTY CHAIRMAN: What is your point?  ...(Interruptions)..

�ी अतनल माधव दवे : सर, मेरा भटी same point है। मुझे ऐसा लगता है डक अगर डदललटी 
हाईको ््व के साथ इसे लाया गया, तो वह comprehensive रहेगा, जयादा अच्ा होगा और उसका 
उपयोग भटी होगा।


